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II.  National Action Plan for Containment of AMR (NAP-AMR) was developed by
National Centre for Disease control (NCDC) involving stakeholders from various
ministries/sectors and was launched by Hon'ble Union Minister for Health and
Family Welfare on 19th April 2017. Simultaneously, a Delhi Declaration on AMR
- an inter-ministerial consensus, was also signed by the Ministers of the concerned
Ministries pledging their whole-hearted support in AMR containment. Since health
is a state subject, states are being supported to develop State Action Plans along
the lines of NAP-AMR. Three states namely Kerala, Madhya Pradesh and Delhi

have also launched their state action plans.

IMI.  To create awareness among the public about AMR, several Information, Education
and Communication (IEC) activities have been coordinated by NCDC along with
other partners to raise awareness about AMR among different stakeholders by
way of organizing Public lectures, participating in Live programmes on Lok Sabha
Television, Doordarshan, organizing AMR programmes in schools and colleges,

ete.

IV  The State Drugs Controllers have been sensitized from time to time for taking
policy measures including stringent regulatory action over the counter sale of

antibiotics.

WV  Since March 2014, a separate Schedule H-1 has been incorporated in Drug and
Cosmetic Rules to regulate the sale of antimicrobials in the country. About 24
antimicrobials belonging to third/fourth generation cephalosporins and carbapenems
are covered in the schedule. These antimicrobials cannot be sold without a proper
medical prescription and their drug packaging requires the specific labelling along
with red border.

VI Food Safety and Standards Authority of India (FSSAI) has also notified the

prescribed tolerance limits of antibiotics in different kinds of food of amimal origin.

Ministry of Health & Family Welfare has no information with regard to cost to

society on a antimicrobial resistance in the county.
Burning of biomedical waste

2665. KUMARIT SELJA: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

{a) whether Government is aware of the rampant burning of illegal biomedical

waste in the country;
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(b) if so, the details thereof, State/ UT-wise; and

(c) the steps being taken by Government to ensure proper disposal of bio-

medical waste, with special reference to Haryana?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) As informed by Central
Pollution Control Board (CPCB), incidents of burning of biomedical waste have been
reported in the country. CPCB has received the following 3 complaints relating to

burning of biomedical waste in the recent period:

1. A complaint on Buming of bio-medical waste in Nilothi-Ranhola area in Delhi was
reported in December, 2018. The site was inspected jointly by officials of Central
Pollution Control Board (CPCB) and Delhi Pollution Control Committee (DPCC),
wherein it was reported that plastic waste including biomedical plastics was burnt
by an illegal recycler, whose unit was sealed by South Delhi Municipal Corporation
(SDMC).

2. A complaint on Buming of expired medicines by M/s Civil Hospital, Shimla
received on 30/05/2019 was forwarded to Himachal Pradesh State Pollution Control
Board (HP SPCB) for venfication and to take further action.

3. Field teams of CPCB during clean air campaign have noticed Burning of biomedical
waste, adjacent to Delhi Technological University (DTU), the site was nspected
by CPCB and report sent to DPCC. DPCC has issued notices to identified clinics
responsible for violation of Bio Medical Waste Management Rules, 2016.

(c) As informed by Central Pollution Control Board, the following steps have

been taken to ensure effective management of Biomedical waste:

1. Prepared and circulated following guidelines for effective implementation of
Biomedical Waste Management Rules, 2016

- Toolkit for Bio-Medical Waste (BMW) Management Rules, 2016

- Guidelines for "Imposition of Environmental Compensation against Health
Care Facilities (HCFs) and Common Bio-Medical Waste Treatment Facilities
(BWTFs)"

- Guidelines for Verification of Two Seconds Residence Time in Secondary

Combustion Chamber of the Biomedical Waste Incinerator



270 Written Answers to [RATYA SABHA] Unstarred Questions

- Guidelines for Handling of Biomedical Waste for Utilization

- Guidelines for Management of Healthcare Waste in Health Care Facilities as
per Bio Medical Waste Management Rules, 2016

- Guidelines for Bar Code System for Effective Management of Bio-Medical
Waste

- Revised Guidelines for Common Bio-medical Waste Treatment and Disposal

Facilities

- Environmentally Sound Management of Mercury Waste Generated from
Health Care Facilities.

2. As per the annual report information for the year 2018, there are 2,60,889 number
of HCFs out of which 94,174 number of HCFs are bedded and 1,66,972 number of
HCFs are non-bedded. The detailed bio-medical waste management scenario in the

Country is given in Statement {See below).

3 Central Pollution Control Board issued directions to 22 numbers of common
facilities and healthcare facilities for ensuring compliance to BMW Management

Rules during the last 3 years including 2 CBWTFs in the State of Haryana.

4 In the matter of OA No. 710 of 2017 before Hon'ble Naticnal Green Tribunal,
Central Pollution Control Board has finalized State Level Action plan for effective

management of biomedical waste including for State of Haryana.

5 As per the Annual Report information for the year 2018, about 14.21 metric tonnes
of bio-medical waste 1s generated by HCFs in Haryana State and the quantity is
treated and disposed through 11 number of Common Bio-medical Waste Treatment,
Facilities (CBWTT's).

6. Haryana State Pollution Control Board has issued 153 number of Show Cause
Notice/directions common facilities and healtheare facilities for not complying with
BMW Management Rules, 2016.

Statement

Details of Bio-medical Waste Management Scenario

1 2

No. of Health Care Facilities (HCFs) : 260,889
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1 2

No. of bedded Health Care Facilities (HCFs) : 94,174
No. of non-bedded Health Care Facilities (HCFs) ; 1,66,972
No. of beds : 21,76,340
No. of Common Bio-Medical Waste Treatment Facilities : 200% + 28%**
(CBWTFs)

No. of HCFs granted authorization : 101,989
No. of HCFs having Captive Treatment Facilities : 12,326
No. of Captive Incinerators Operated by HCFs : 120
Quantity of bio-medical waste generated in Tonnes/day : 608
Quantity of bio-medical waste treated in Tonnes/day ; 528
Ne. of HCFs violated BMW Rules : 27,427
No. of Show-cause notices/Directions issued : 16,960

to defaulter HCFs

Note: (i) * - CBWTFs in operation (ii) ** - CBWTFs under installation

Roping in social media network by NHA

2666. SHRT A. MOHAMMEDIJAN: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

() whether it is a fact that the National Health Authority (INHA) has signed a
statement of intent with a social media network giant to strengthen the implementation
of the Ayushman Bharat- Pradhan Mantri Jan Arogya Yojana, if so, the details thereof;
and

(b)  whether it 1s also a fact that the said social media network giant would help
in providing training to NHA personnel to build their digital skills, if so, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): {(a) National Health Authority (NHA)
and Google India Pvt. L.td. have signed a non-binding and non-financial Statement of
Intent (Sol) to collaborate towards strengthening implementation of Ayushman Bharat
Pradhan Mantri Jan Arogya Yojana (AB-PMIAY). Under this Sol, NHA and Google
India Pvt. Ltd. shall work together on mutually agreeable areas, and may undertake the

following activities:



